IN THE INCOME TAX APPELLATE TRIBUNAL
“D” BENCH, MUMBAI

BEFORE SHRI BR BASKARAN, ACCOUNTANT MEMBER &
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Developers Ltd.,
B1-410, Boomerang,
Chandivli Farm Road,
Sakinaka, Andheri East,
Mumbai — 400072.
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Appellant . Respondent

Appellant by : Shri.Ravi Ganatra.AR
Respondent by : Shri.Anil Sant. Sr. DR

Date of Hearing 22.12.2023
Date of Pronouncement 22.12.2023

3/ ORDER

PER PAVAN KUMAR GADALE JM:

The assessee has filed the appeal against the order
of the National Faceless Appeal Centre (NFAC)/CIT(A),
Delhi passed u/sec 250 of the Act.

2. At the time of hearing, the Ld.AR of the assessee
submitted that the assessee has filed a letter dated
18.12.2023 mentioning of the withdrawal of the above
appeal filed before the Hon’ble Tribunal and the Ld.
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DR has no objections. Accordingly, the appeal filed by
the assessee is treated as withdrawn and is

dismissed.

Order pronounced in the open court on 22.12.2023.

Sd/- Sd/-
( BR BASKARAN ) (PAVAN KUMAR GADALE)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Mumbai, Dated 22.12.2023
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